$I TEM NO. 1 COURT NO. 4 SECTION 111

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition for Special Leave to Appeal (Civil) No.2612/2010
(From the judgrment and order dated 28/ 04/2009 in
No. 363/ 2001 of The HI GH COURT OF JUDI CATURE AT ALLAHABAD)

COWR. OF TRADE TAX, U. P. Petitioner(s)
VERSUS

M S GOVI ND VANASPATI P. LTD. Respondent ( s)

(Wth appln(s) for exenption fromfiling OT. and office report)

Date: 21/09/2011 This Petition was called on for hearing today.

CORAM :

HON BLE MR JUSTICE D. K. JAIN
HON BLE MR JUSTICE ANIL R DAVE

For Petitioner(s) M. Suni|l CGupta, Sr. Adv.
M. Shai |l Kumar Dwi vedi, AAG
M. Gunnam Venkat eswar a Rao, Adv.
M. Manoj Dwivedi, Adv.
M. Aviral Shukl a, Adv.
For Respondent (s) M. Dhruv Agarwal, Sr. Adv.
M. Shwetank Sail akwal, Adv.
M. Ranjan Kumar Pandey, Adv.
UPON hearing counsel the Court made the follow ng
ORDER
Lear ned Seni or Counsel appeari ng
r espondent has poi nt ed out t hat one
cruci al dates nentioned in Notification dated 31st
Mar ch, 1995, filed as Annexur e P-2
petitioner is i ncorrect. Accor di ng

| earned counsel, this date will have a materi al
bearing on the issue involved in this petition.

M. Suni | Gupt a, | ear ned Seni or
appearing for petitioner, prays for sone tine to
seek i nstructions on t he submi ssi on
| earned counsel for respondent. At his request,
call t he matter after f our weeks

m scel | aneous day.
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